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PAH CT/4/0001/2022-Sec-1-05(CT) (a1) : Hayes de afefras, 2002 

(aie 20 SA 2002) St RT 7o-w GT STE (1) grt weed efeaal wt var A and 

av, We Wor, WER, ser sfaaa st agai cen orga 2 4 Prferaa 

GANTT 

1. ves sfifar at arayel—1 A 

(@) arpuie 47 Ud was Wala ufefeat @ wis wK Petead ayer va 

  

  

  
a) 1 @) (3) 

"a7 | atest | (em) | ata VG alaurdl grt feea fear ony, wil Heme 

bm sata weaves / TH ve2 / OP MG. 
1H /UEMua2e/ Terawhe aqgifts aea st 
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| | Srraaereh sft, 1915 Te Tae sera sy PAT | 
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Fare waTa, are 12 wr 2023 

(i) laa te aaa om fms fea aie wl neee | 
STIS Seiraay, 1915 Gar Ged aia ay fast 

  

| I sienke anaes agate ener a we ze 
| ja & semis ef fb car afew, aeayeer argent | | are, 918 gen seb sea wl Aamo 

| soa d-3n ageftt ua 8 wage ae 
sera, 2002 (ArH 20 Hq 2002) A unto 

| aT GY Sl YT Hy we ar wa A: a 
(is) [ore Ve wart eri flwa fear ore al seve 

J STIG AAG, 1915 wa See seis aA Pat 
| e dots aS. ages aa ef ae sy 

wt @ seniq Bf sea af mayeey ac 
| sre, 2002 (PHT 20 GW] 2002) Hani o F       
  

(@) 3a var yferenfta fav TY ayHie 47 & yeaa, Prafaad appre va 
Si Wale wleeat saeenfta fee are ater — 

Bj 3) | - SqIM smlfeer coaeen | Rata ant ata @ Galera 

    

  
  

We, UT TST, Se | fey ort ® festa, Shar fer anaere | 
ecclars!, feren sreirraye | omyaa, see eRr owaltra Asay | ve ai ater aphfter| ore, 8 ww af & toe ai Ain | wera WAS, = TTA aR eraT eae, aaa 
HRSA, Si SRR, sere, 1915 ca wad aia sare 
Wer fees grr Rit} ae Pert & sik on aqfia 

| sferer agar ore fed? afta arr oh 
| afer a 

| fear war ery" | 

  

    

seray at a2 ¥— 
(3) WTI-at F orale so WE, HTT (2) F, oer, fle vd ate, “wep. 

Vel4—Q", se, fig ud sim, “waesi2—aan", ofenfta Pry omg 

(4) WOM & & skppaie 6 & wap. mteTt (2) 4, ser, fg ved atm, UREA UHR, AS UE sim, WEE2—we", UREN Bey ror 

3. 7e SIRE fear 01.04.2022 & yma Bar art arty, 

DMI Ua ab a a am STSIAAR, 
am. Uh sitara, saute.



Hane wees, fea 12 saad 2023 28 (1) 

are, feties 12 watt 2023 

%. CT-4-2001-Sec-2022-1-W4F (CT).— kd & dfaenrt dh spqese 34g 4 wave (3) % sitar F, Fa AIA Ht SPT #. CT-4-0001-Sec-1-2022-44 (CT) (01), Fett 12 saad 2023 =r ata ara waned & wfsER S UaEN ware feat sar 2. 

Tea & Tee a AT A ca seMaR, 
at. Ut. staraa, scafaa. 

Bhopal, the 12th January 2023 

No. CT/4/0001/2022-Sec-1-05(CT) (91) : In exercise of the powers conferred by 
sub-section (1) of section 70-A of the Madhya Pradesh Vat Act, 2002 (No. 20 of 
2002), the State Government, hereby, makes the fotlowing further amendments in 
schedule | and schedule II of the said Act, namely :- 

AMENDMENTS 

1. In Schedule-! of the Act, 

(a) the Serial No. 47 and entries relating thereto, the following Serial No. and entries relating thereto, shall be substituted, namely,- 

[ (1) (2) | 7 G) 
i a who holds | 

Az Liquor when sold by a dealer, 
F.C.L.A/F.C.L.2/F.C.LAA/F.C.L.2A/FLAPC 
license issued under the Madhya Pradesh 
Excise Act, 1915 and the Rules made 
thereunder; or 

    when sold by a dealer who holds R.W.S.1 
license issued under the Madhya Pradesh 
Excise Act, 1915 and the Rules made thereunder, subject to the condition that such 
liquor is purchased by him from holder of B- 
3A license issued under the Madhya 
Pradesh Excise Act, 1915 and the Rules made thereunder, after Payment of tax under section 9 of Madhya Pradesh VAT Act, 2002 (No. 20 of 2002) ; or 

(iu) =| when sold by a dealer who holds R.W.S.2 license issued under the Madhya Pradesh Excise Act, 1915 and the Rules made there under, subject to the condition that such liquor is purchased by him after payment of | | tax under section 9 of Madhya Pradesh VAT | Act, 2002 (No. 20 of 2002). 

  

| 
|



qa wat, ea 12 aaa 2023 
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{b) after Serial No. 47 as so substituted the following Serial No. and entries relating thereto shall be inserted, namely, - 

4) (2) | (3) | "47-A | guer. manufactured by!When— sold in the State of 
Hanuman Ajivika | Madhya Pradesh by the 

| Swayamsahayata Samuh, ; manufacturer or by any person | | Village Kochha, Block | holding the appropriate license | 
| Katthiwada, Dist. Alirajpur | issued under the Madhya | and Maa Narmada Ajivika | Pradesh Excise Act,1915 and the 
Swayamsahayata Samuh, | Rules made there under and 
Village Bhakhamal, Block | Such liquor is sold within a period | | Amarpur, Dist. Dindori. of one year from the date of 

commencement of production of 
liquor by the manufacturer, as 
certified by the Excise 
Commissioner of Madhya L. 
Pradesh." 

2. In schedule-il of the Act, - 

(i) in part-ll, in column (2) of entry No. 56, the letters, dots and numbers "F.L.4-A" shall be substituted by the letters, dots and numbers "FL2-AA" . 
(ii) In part-Ili-A, in column (2) of entry No. 6, ,the letters, dots and numbers "F.L.4-A" shall be substituted by the letters, dots and numbers "FL2-AA". 

3. These amendments shall deemed to have come into force fram 01.04.2022. 

z 
By order and in the name of the Governor of Madhya Pradesh, 

R. P. SHRIVASTAVA, Dy. Secy. 

  Pepe, TR ga ae ass ae, aeagen sro ma eS Wee, MTA B Afza aon vaafa—2023,


